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BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

Original Application No.132: of 2023 (SZ) B
IN THE MATTER OF:
Smt. Vilasini Ramkumar and Ors. ... APPLICANTS
Versus
State of Karnataka and Ors. ...RESPONDENTS

INTERIM REPORT ON BEHALF OF THE CHIEF SECRETARY TO THE
GOVERNMENT OF KARNATAKA

MOST RESPECTFULLY SHOWETH:

1. The present Original Application has been registered based on a
Complaint received by way of Email and the issue pertains to
encroachment upon Kembhattahalli Lake by using a part of the

Lake as a Burial Ground.

2. The Principal Bench of National Green Tribunal took cognizance of
the matter based upon the email and registered the matter as O.A.
No.312/2022 vide its Order dated 06.05.2022. The KSPCB, BBMP
and Karnataka State Wetland Authority have filed their respective
report before the Principle Bench of NGT. That on 21/08/2023, the

matter was transferred to NGT, South Zone.

12/09/2023, after hearing the parties, Hon’ble Tribunal

cted the Chief Secretary, Government of Karnataka to file




a comprehensive report after getting appropriate responses from

other respondents.

4. That the responses given by KSPCB, BBMP and Deputy
Commissioner, Bangalore Urban District is furnished herewith for

the kind perusal of the Hon’ble Tribunal.

5. That on 05.10.2023, an inspection of the said lake was carried out

by the KSPCB, wherein the following observations were made:

i. On the Lake bed the Temple of Thoppamma Devi is Located
in an area of about O Acres 12 Guntas.

ii. The Burial Ground is located in two Pockets of Land at an
extent of 0 Acres 20 Guntas and 1 Acres 8 Guntas, both
are located in lake bed area.

iii. The rejuvenation of the lake is complete. The work with
respect to walking track on the Lake bund is completed
and also the fencing around the lake is completed.

iv. As per information provided by the BBMP at present
nobody is using the disputed burial ground in lake bed
area for the cremation of dead bodies in the lake premises.

v. At present there is no entry of sewage in to the lake.

vi. BBMP has been advised to install Bar screen to arrest
entry floating debris into the drain at different locations
before entering to water from SWD located at
Kembattahalli Lake.

6. True Copy of Report dated 09.10.2023 furnished by the




7. It is submitted that an alternate land is identified for burial
ground to avoid use of burial ground in the Kembattahalli lake
premises. The said alternate land is situated in Bengaluru
South Taluk, Uttarahlli Hobli, Kembatahlli Village, having Sy
No 55, and an area 2 Acres. The allocation has been made vide
OM No LND(S)CRi120122-23 dated 19.09.2022. Further, the
said land has been handed over to the Joint commissioner,

BBMP, Bommanahalli Zone, Bengaluru dated 05.11.2022.

8. Further, comprehensive development of Kembathalli lake has
been taken up by BBMP. Diversion drain work for restricting
sewage entry to the lake in dry weather flow has been taken
up and completed by BBMP. Maintenance of the said lake is
being carried out by BBMP itself. Home-guards were deployed

for protection of lake premises.

9. True Copy of report of dated 16.10.2023 furnished by BBMP

is annexed herewith as Annexure R-2.

10. True Copy of report dated 05.10.2023 furnished by the Deputy

Commissioner, Bangalore Urban is annexed herewith as

L=




11. It hence submitted that action has been taken by the State of

Karnataka to ensure rejuvenation, rehabilitation and stoppage

<7

“of pollution and encroachment into the lake. With the above

being submitted, the contents of the instant report may be

taken on record.

CHIEF SECRETARY
GOVERNMENT OF KARNATAKA

S TO BEFORE ML
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D.G. THAPPA

ADVOCATE & NOTARY-PUBLIC
GOVT. OF INDIA
# 123, Chaithanya Nivasa
ist Main Road, Krishnananda Nagar
Nandini Layout Post, Bengaluru-560 096
Mobile: 9448506570




‘ ANNEXURE R-]

= S MBedE LHEOCHTETY 30
Karnataka State Pallution Control Board smruE oo, SRUR, RALOTY SHodY

Berigaluru - Bommanahalli
2nd Fioor, "Nisarga Bhavan®, oricads ~ HATEE,

7th 'D' Main Road, Thimmaizh Road, 28 A, "RAF ',
Basaveshwaranagara, Shivanagar, 78c '@ o, off, 3ok OF,
Bengaluru - 560 010. wnSePPRAC, bmdﬂd Boreat-560 010.
Phone : (O) 080-23221562 Boest © 080-23221552 e e
//IRPAD//
No. KSPCB/RO-BOM/EO/NGTOA No 312/2022/2023-24/ } 190 ,. Dated:
..-
To, 9 ort 2073
The Member Secretary

Karnataka State Pollution Control Board,
Parisara Bhavan, No.49,

Chruch Street

Bengaluru — 560001.

Kind Attn: Law Officer, Legal Cell.

L 0 Sir,

Sub: Forwarding of Latest inspection report with respect to Hon’ble NGT matter OA No 312/2022
pertaining to the Burial ground inside Kembhhattahalli Lake, Bengaluru-reg.

Ref: 1. Board office letter dated 26.09.2023.
2. Inspection of the location by the undersigned on 05.10.2023.

& %k ok

Adverting to the above the Board office as directed to this office to submit the latest inspection
report of Kembhhattahalli Lake cited under ref (1) , in view of this the Kembattahlli lake was
inspected as cited ref (2). Hence the latest inspection report along with photographs is here with
forwarded for further needful.

This is for your kind information and further needful.

—

Ll VED
' ‘“RECE! Yours faithfully,
“ g ﬂcT ng Ilnvmm[ﬁl i Ofﬁcer,

i KSPCB Bang alore RO-Bommanahalli
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INSPECTION REPORT OF SRI SUDHAKAR K S, EO, KSPCB, RO-BOMMANAHALLI,
BANGALORE.

Date of Inspection: 05-10-2023.

Ref: NGT order w.r.t. OA NO. 312/2022, pertaining to the burial ground inside the
Kembatahalli Lake, Bangalore .

As per Board office letter dated 26.09.2023. The Kembattahalli Lake was inspected and following
observations were made;

1. On the Lake bed the Temple of Thoppamma Devi is Located in an area of about 0 Acres
12 Guntas.

2. The Burial Ground is located in two Pockets of Land at an extent of 0 Acres 20 Guntas and

1 Acres 8 Guntas, both are located in lake bed area.

The rejunuvation of the lake is completed. The work with respect to walking track on the

Lake bund is completed and also the fencing around the lake is completed.

4. As per information provided by the BBMP at present no body using the disputed burial
ground in lake bed area for the cremation of dead bodies in the lake premises.

5. At present there is no entry of sewage in to the lake.

6. The BBMP has been advised to install Bar screen to arrest entry floating debris into the
drain at different locations before entering to water from SWD located at Kembattahalli
Lake.

(9%

This office has contacted concerned officials of Deputy Commissioner office and as per their
information an alternative land is identified for burial ground to avoid use of burial ground in the
Kembattahalli lake premises. As per the information the land at granted in Bengaluru South Taluk,
Uttarahlli Hobli, Kembatahlli Village, Sy No 55, of an area 2-00 Acres, vide order No;
LND(S)CR/120/22-23 dated19-09-2022,( copy enclosed). Further, the said land is already handed
over to Joint commissioner, BBMP, Bommanahalli Zone, Bengaluru as per order dated 05-11-
2022,(copy enclosed) for burial ground purpose.

Hence the latest inspection report along with photographs is here with enclosed for kind
reference,

Environmental officer

and Member Convener
w.r.t NGT OA No. 312 of 2022

RO, Bommanhalli, KSPCB.
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English Translation of
Annexure * E |’

-

GOVERNMENT OF KARNATAKA

REVENUE DEPARTMENT
No: LND(S)CR/120/22-23 Office of the Deputy Commissioner,

Bangalore Urban District,
Bangalore, dated: 19.09.2022

OFFICIAL MEMORANDUM

Subject: Reserving 2-00 Acres/Guntas of land in
Sy.No.55 of Kembatthahalli Village, Uttarahalli Hobli,
Bangalore South Taluk — for public Burial Ground - reg.

Ref:

1. Case No. O.A. 312/2022 registered before the Hon’ble National
Green Tribunal.

2. Letter No: PCB/CEO-2/NGT OA 312/2022/2022-2023/1929
dated 14.06.2022 of the Office of the Karnataka State Pollution

Control Board.

3. Letter No: LND(S) CR/54/2022-23 dated 13.09.2022 of the
Assistant Commissioner, Bangalore South Sub-Division,

Bangalore.

4. Letter No: LND(Vu)/CR/78/22-23 dated 01.08.2022 of the
Tahsildar, Bangalore South Taluk.

kkhkk

With reference to the subject cited above, vide reference
(1) as per directions issued by the Hon’ble National Green

Tribunal in case No: 312/2022, in respect of providing alternate



place for the burial ground existing in the Kembattahalli Lake
area, Uttarahalli Hobli, Bangalore South Taluk, the Karnataka
State Pollution Control Board has constituted a Committee vide
letter under reference (2), in the said Committee, the Deputy
Commissioner has been appointed as a Member to the said
Committee. Relating to the said case, instructions were issued
to the Tahsildar, Bangalore South Taluk to identify suitable
land for the burial ground in the very same village and

thereafter to submit a proposal.

Accordingly, as per reference (3) and (4), the Deputy
Commissioner, Bangalore South Sub Division, Bangalore and
the Tahsildar, Bangalore South Taluk, have proposed that
instead of the Burial Ground situated at Kembattahalli Lake
Area, 2-00 Acres extent of area situated in Sy.No. 55 of
Kembattahalli Village, Uttarahalli Hobli, Bangalore South Taluk
may be reserved for burial ground, having boundaries as :
Towards East : Road, Towards West : Re.Sy.No.55 remaining
land, Towards North : Sy.No.55 BWSSB, towards South : Nice
Road exists. As per RTC of Sy.No.55 of Kembattahalli, it totally
measures 129-30 A/G; in which, vide RD 32 LGP 85 dated
07.12.1986 and Lease Agreement No: SFOC&AMP: D Lease .V-
101-30 Acres/Guntas of land has been leased in favour of NICE
for a period of 40 years; further, 4-00 Acres to Chowdappa S/o.
Munishamappa, 2-00 Acres to Sukanya W/o. G. Sriramareddy
and 8-10 A/G have been reserved for Ashraya Scheme;
accordingly, as the villagers have affixed their signatures to the

Mahazar, with regard to reserving the present land for burial

10



ground, report has been submitted together with Villagers
Mahazar, Darkhasth, Memorandum and Sketch.

Therefore, in the interest of the public as well as in order to
provide burial ground facility urgently, 2-00 Acres/Guntas of
land in Sy.No.55 of Kembattahalli Village, uttarahalli Hobli,
Bangalore South Taluk, it is hereby ordered to be reserved for
Public Burial Ground purpose, under Section 71 of the
Karnataka Land Revenue Act, 1964, with directions to hand
over the same to the Executive Officer, Bangalore South Taluk

Panchayath.
Conditions

1. No activities in this land can be taken up which can
cause permanent damage or which are destructive in

nature.

2. Taluk Surveyor shall prepare the intended sketch in
respect of the said land with haddbasth.

3. This is subject to the condition of any orders which may

be passed by any Court in future, in respect of this land.

4, The Tahsildar, Bangalore South Taluk shall prepare the
Survey Sketch with boundaries as per the said order and

shall record the same in revenue and survey documents.

5. If this land is not utilized for the purpose of intended

scheme, it shall be immediately returned to the Revenue

Department.

11



6. If it comes to notice that the proposed land is utilized for
any other purpose, than the purpose for which it is
reserved, the Deputy Commissioner is vested powers to
cancel this Order and also take back the possession of the

land to Government.

7. Ownership of the reserved land vests with the
Government and the responsibility of protecting this land
from any type of encroachment vests with the Executive

Officer, Bangalore South Taluk Panchayath Officer.

Sd/-
(K.Srinivas),
Deputy Commissioner,

Bangalore District, Bangalore.
Copy to :

(1) The Principal Secretary to Government, Revenue
Department, Multi-Storied Building, Bangalore - for

information.

(2) Karnataka State Pollution Control Board, “Parisara
Bhavana”, Floor Nos: 1 to 5, No. 49, Church Street,
Bangalore-560001 - for information.

(3)Sent to the Assistant Commissioner, Bangalore South
Sub Division, Bangalore- with instructions to see that the
land is utilized for the purpose for which it is reserved and
also with instructions to take suitable care that no

difficulties are caused to general public.

12



(4) Sent to the Tahsildar, Bangalore South Taluk - with
instructions to make suitable recording in Revenue
Records and to hand over possession of reserved land to

the concerned.

(5)The Chief Executive Officer, Bangalore City Zilla
Panchayath, S. Kariyappa Road, Banashankari, Bangalore

— for information.

(6) The Executive Offier, Bangalore South Taluk Panchayath,
S. Kariyappa Road, Banashankari, Bangalore — sent for

suitable action.

(7) Office Copy.
Sd/-
Deputy Commissioner,

Bangalore District, Bangalore.

*kkkk
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English Translation of
Annexure “ B\ ”~

GOVERNMENT OF KARNATAKA

Office of the Tahsildar, Bangalore South Taluk, Kandaya
Bhavana, Ground Floor, K.G. Road, Bangalore-560009.

No: LND(Vu)CR/78/22-23 Date: 05.11.2022

POSSESSION CERTIFICATE

Subject: Reserving 2-00 Acres/Guntas of land in
Sy.No.55 of Kembatthahalli Village, Uttarahalli Hobli,
Bangalore South Taluk — for public Burial Ground - reg.

Ref:
1) Order No: LND (S) CR: 120/2022-23 dated 19.09.2022 of

the Deputy Commissioner, Bangalore District, Bangalore.

2) Letter No: 68/2015-16 dated 28.10.2022 of the Deputy

Commissioner, Bangalore Urban District.

sk % %k %k

In the Order of the Respected Deputy Commissioner
vide reference (1), it has been ordered that the land
measuring to an extent of 2-00 Acres/Guntas of Sy.No. 55 of
Kembhattahalli Village, Uttarahalli Hobli, Bangalore South
Taluk has been reserved under Section 71 of the Karnataka
Land Revenue Act, 1964 for the purpose of Public Burial
Ground and it is also ordered that it shall be handed over to
concerned department. Relating to Contempt of Court Case
No: 343/2020 registered before the Hon’ble High Court of

16
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Karnataka, vide reference (2), it has been directed that the
lands sanctioned for Burial Grounds shall be handed over to
the Local Bodies.

Accordingly, the below mentioned land has been handed
over to the Local Authority i..e, Joint Commissioner ................

Range, Bruhat Bangalore Mahanagara Palike, Bangalore.

Taluk Hobli Village Survey Extent
Number

Bangalore | Uttarahalli | Kembhattahalli | 55 2-00 A/G

South

Boundaries: | East West North South

Road Remaining |BWSSB in | NICE

portion  of | Re.Sy.no.55 | Road
Re.Sy.No.55

Possession of this above said land has been handed
over by the Tahsildar, Bangalore South Taluk on the date:
19/11/2022.

Sd/- Village Accountant

Sd/- Revenue Inspector,

Sd/- Taluk Surveyor,

Sd/- Deputy Tahsildar, Uttarahalli Nada Kacheri,
Sd/- Tahsildar, Bangalore South Taluk, Bangalore.

I have received possession of the above said land on the

date: 19/11/2022.

Sd/-
Joint Commissioner,
Bommanahalli Range,
Bruhat Bengaluru Mahanagara Palike, Bangalore.

% kK kK
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ANNEXURE - p2 20

UHAT BENGALURU MAHANAGARA PALIKE

Original Application No.132 of 2023 (S2) (Earlier 0.A.No.312 of 2023 (PB) (LP)

Para

wise Remarks

In the meanwhile, the Karanataka State Wetland
Authority has filed a report which goes to say that
the BBMP is trying to divert the sewage entering
into the lake and the work is yet to be completed.
However, no timeframe has been given for the
completion of the said work .

As per the earlier order, the copy of the Complied report submitted by|
Karnataka State Polution Control Board earlier has been attached here|
with for kind persual“
|.The sewage diversion drain work has been completed by BBMP.
2.Presently no sewage is entering to the lake. - Annexure-1 (Photos

of the developed lake has been attached for kind perusal)
\

In response to the allegations made by the
applicants, the BBMP has filed a report dated
19.11.2022 stating that the wetland is being used as
a burial ground. The BBMP has further stated that
the proposal has been submitted by the Tahasildar to
the Assistant Commissioner, Bangalore South Taluk
for sanction of 2 Acres of land in Survey No.55 of]
Kembathahalli Village for burial ground, the status
of which is not known to the BBMP.

: r
As per RTC land record, two Acres of land in Survey No.55 of]
Kembathahalli village has been sanctioned for Burial ground.|
-Annexure-2 (Copy of the RTC has been attached for kind|

perusal)

It is surprising that even after one year from the date
of the order issued by the Principal Bench, the
authorities are indifferent in giving a positive
response and there are no concrete steps taken by
these authorities in this regard.

1. Comphrensive development of Kembathalli lake had taken by
BBMP.

2.Diversion drain work for restricting sewage entry to the lake in dry
weather flow has taken up and completed by BBMP.

3.Maintenance of lake is maintained by BBMP annually.
4.Homeguards were deployed for protection of lake premises.
-Annexure-3 (Completion report attached for kind perusal)
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:vfoT BANGALORE MAHANAGARA PALIKE il
bgineering Department :- Chief Engincer, Lakes W
COMPLETION REPORT oL
>
i X
Completion Report of the work “Improverments to Kembathalli lake and W
Subbarayans kere " 2
- :
2 |Agrement No. ; No:!EE-2/Lakes/AG-14/2021-22,
grement No, And Date Date;03.09.2021
4 [Time stipulated for completion of work 11 Months
5 |Date of commencement 03.09.2021
6 |Date of completion 15-05:2023
7 |Measureiment recorded MB No |
8 |Name of affice/ofTicials in charge of work )
1) Executive Engineer Smt. fndrani K.M
2) Asst, Executive Engineer Sri. Shivalingappa Savukar
3) Assistant Engineer Smt.Usha Rani.K
; Amount ¢laimed as J .
9 egdoesd Svmiculpt et (iBlIE peractuals Including | Excess Savings Remarks
; GST , :
‘ GST ’
Rs.5,61,86,934.44 Rs.5,61,34,088, 29J = 52,846.15 f : % ]
1) Cerified that the above work has bcen completed wlthin stipulated time . i
2) Ceriified that the above work has been-executed satisfactorily
Auim Asst, Exctutiv
Lakes, BBMP AssistantiBiese
0 l4g ' ' , Lalses, BBMP /
Exccutive Engineer Chief Engigteer
Lakes-South Asse, Con, BBMP Lakes, BBMP
Executive Enginee Chief Engineer

Lakes, B.B.M.P . Lakes, BBMP

\erp(a)
smopz

Executive Enginte
Lakes, ﬁﬁ DA
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VORIV () Aes0/120/22-23 2267 HTONY ToOIFOAD,
WSonelesd 23e3,,
donsed, Do 05-10-2023

i

S0 REoFOE Fos ToFEdER

SNoee)E, 8, Memss, (29.29.000.8),
TR,
Wonsed

mdﬁd,

INE oW 0T, Tocs,Lah BATY TeOhEIORY, SHEES 1), TN
0.A No.132/2023 (SZ) (0B8R 0.A 80835:312/2022)3 207,

euedfa: 1. AOOFUR oS woobrFadrrsh, SNoepsd, B
(2.2.000.8) U0 BF) FO: FeIR 20 00.IR’.33, 2022, DTOF:
25-09-2023.

2, B8 TeDod AR, 3T DRw0w:19-09-2022,

3. IOOFEE Oomy @RROR; OohoFm HoRY IHd B3
ROIPCB/CEO-2/NT OA 312/2022/2022-23/1929, D~0OF:14-06-
2022.

4. ouRIempTODN, onved) B e twsEdeyen dad B3
A0 R0 () AEsT/54/22-23, B0 0E:13-09-2022.

5. 3m3tend, Wonveth WY IORD TE0 RTHF I
RO, drr, B3 () AesT?/78/22-23, Bo0w:01-08-2022.

EETE 22

DBODF, ROWORPAT0E, ATFUE oIS TONFEBFNeh, SNoede,d, BUvd
(2.20.00.8) TG enedfdd ()8 RBIE AT TR Tod,Lad BAC) ~9chehord?,
SBBBO we), wewend 0.A No.132/2023 (SZ) (HoBT 0.A X083;:312/2022)1 ROLOPAFOI
DP00T:12-09-2023 TOT) AR e3r3IT oh TOBAR eonds T T,MevLE03 Tene
AR08 @ 2art, AT BoDoLRY, FOANE03 IBFIRBNDIE.

9E003 BONORHNR),, @on; Tod, (o BAAE T90h HoBPohS), Btehs.
e TIBER0 o) T30 WA NEY, Seoh e9;R,00000 Wondet) K4 m Svens,
NITBL, BAtWY, FoPIBY, MEHE A.80.30 Fop33®L, 00D, FZed JoxE wri, 0.A
No.132/2023 (SZ) (0B O.A R0835:312/2022)06), BT odATHIZTT.

Boosl; T, Loh BAD) T9;00HOBRY THD) FyFOeess, @oNDARR0R), SO
BT ORC), BRRFET Uotss WO Jobh0oI)e sH0BY Ji30, Nodal e2BFadChTe,N Rteddd,
AED IROHT HOD Redn) WODOHRY, I FII03 AWFAATIT &S eved t(3)d B3T3
PHROT TIFLT Toxy BT Q00 HOBY T3 IWO &FyFoees, FOWORATOI
eE3O3NTD), 29.0.000.8, 230Need) B30, eI EONN, B HTOMY, LSonwed SN 83,
Ja30s), ARX00N @k Xedd CTFF [0RE), ©BC0IZ KSPCB wi®ed, e pHEodnth
Borgedy INC B3, IER; FTWOPFEBE Wet Land Authority e9Bz0Meh &H3) @S
% OchoReieody XY RORIZeRND), BB FIoST,N W wenEN,
MERITBEN IBI,T", L30NHRT B30 IR.F) G0N &UD B A FeBRINDHIS.
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English Translation of Annexure “p3”

Government of Karnataka

No.:LND(S)CR/120/2022-23 Office of the Deputy Commissioner
Bangalore District Bangalore,
dated: 05-10-2023

To,

The Principal Secretary

Urban Development Department,(BBMP)
Vikasasaudha,

Bangalore.

Sir,
Sub : Hon'ble National Green Tribunal, O.A No 132/2023 (SZ)
(formerly O.A No 312/2022 (PB)) Reg.

Reference:1. Under Secretary to Government, Urban Development Department
(BBMP) letter No: UDD 20 MNY 2022, dated: 25.09.2023.

2. This Office Order letter dated 19.09.2022

3. KARNATAKA STATE POLLUTION CONTROL BOARD LETTER
O:PCB/CEO-2/NT OA 312/2022/2022-23/1929, Dt:14.06.2022

4. Sub-Divisional Officer, Bangalore South Sub-Division, letter no.:
L.N.D(S)/CR/54/2022-23 Dt:13.09.2022.

5. Tahsildar, Bangalore South Taluk, Suburdu letter no.
LND(O)CR/78/2022-23, Dt: 01.08.2022.

3k ok ok ok

In reference to the subject, in matter of the Hon'ble National Green Tribunal, New
Delhi vide O.A No.132/2023 (SZ) (formerly O.A No. 312/2022(PB)), dated 12.09.2023,
the Under Secretary to Government, Urban Development Department (BBMP) vide letter
in reference (1), has informed to review and to take necessary action and to submit a
comprehensive report on the action taken in reference to the Hon’ble NGT Orders.
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Upon verification, it's been noted that Smt. Vilasini Rakumar V, has filed complaint
in the Hon'ble National Green Tribunal in O.A No0.132/2023 (SZ) (Previous O.A
No:312/2022(PB)) regarding the presence of a burial ground in Kembathahalli lake of
Village Survey No.3, Uttarahalli, Hobli, Kambhathahalli, Bangalore South Taluk of
Bommanahalli Zone.

The Hon'ble National Green Tribunal had registered the case and appointed the
Karnataka State Pollution Control Board as the Nodal Officer in the said case and directed
them to submit a comprehensive report on the said matter. Accordingly, in reference to
the directions of the Hon’ble NGT, the Karnataka State Pollution Control Board, formed a
committee and nominated the Commissioner, BBMP as Chairman and the Deputy
Commissioner as the member of the Committee. The Officials of KSPCB, Deputy
Commissioner, Bangalore Urban District, Member Secretary, Wet Land Authority and the
local people were included in the inspection of the site and Tahsildar, Bangalore South
Taluk was directed to submit report on the replacement land for the Burial Ground for

local people.

In reference (4) & (5), Sub-Divisional Officer, Bangalore South Sub-Division and
Tahsildar, Bangalore South Taluk Bangalore, has allotted an altenate land of 2-00Acres
for Burial ground in Sy.No.55 in Bangalore South Taluk, Uttarahalli Hobli, Kambhattahalli
Village as per the provisions under column 71 of the Karnataka Land Revenue Act, 1964
and accordingly an order has been passed as per reference (2).

Further, based on the Orders in reference (1), 2-00 acres of alternate land for the Burial
Ground at Sy.No.55 of Kambhatahalli Village, Uttarahalli, Hobli ,Bangalore South Taluk,
was handed over to the Joint Commissioner, Bommanahalli zone, BBMP by Tahsildar,
Bangalore South Taluk, Bangalore, on 19.04.2022. A copy of the said order and copy of
suburdu letter is enclosed with this letter for your consideration for further action.

Yours Faithfully,
Sd/-

Deputy Commissioner,
Bangalore Urban District.

Copy: Commissioner, BBMP, for further necessary action.
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